BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL

ORIGINAL APPLICATION NO.183 OF 2021

(SOUTH ZONE BENCH )
AT CHENNAI

IN THE MATTER OF:
MEENAVA THANTHAI K.R.SELVARAJ KUMAR
MEENAVAR NALA SANGAM
Represented by its President,
M.R.Thiyagarajan ...APPLICANT
Versus
STATE OF TAMIL NADU AND 5 OTHERS ...RESPONDENTS
INDEX TO THE TYPED SET
S.No.| DATE PARTUCULARS PAGE
NOS.
1 [18.10.2018 | Order of transfer of patta in the name of the | | _ o
6" respondent by the revenue department
2 [23.04.2019 | Opinion and NOC issued by the Public 3
works department and Water Resources i
Department
3 |25.12.2019 | Gazette notification for variation from
OPEN SPACE AND RECREATIONAL TO - \L%
COMERCIAL
4 |28.12.2019 | Online Industry registration receipt |H-18
5 102.01.2020 | No Objection Certificate issued by the
department of public health and preventive | C1
medicine
6 | 13.02.2020 | Consent order issued by TamilNadu
Pollution Control board &)0 - &3
7 | 21.05.2020 | Planning permit issued by CMDA 924 -8R
8 |30.07.2020 | Planning permit issued by the J b ]




Commissioner, Thiruverkadu Municipality
20.04,2021 | License Issued by the Municipal Q
Administration and water supply department ‘Q% (j
21.08.2021 | Letter of acceptance for the collection of Z0
solid waste

Certified to be true copies of their origihals

Dated at Chennai this 28" day of September 2021

Q‘M%/ﬂﬂ.

Counsel for 6" Respondent
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Public Works Department L
Water Resources Department
To
The Member Sectetary, .
Chennai Metropolitgn Development Authority,

From

Er.P.Jeyaram, B.E.,

Chief Engineer, PWD., WRD,
Chennal Region, No.1, Gandhi Irwin Road,

Chepauk, Chennai-5. Egmore, Chennai — 800 008
Lr.No.DB / T5(3) | F - Noombal — Inundation / 2019/ dated.23.04.2019

Sir,
Sub:- CMDA - MPU - Reclassification division — variation to land use —

S.F.No.98/4A1A1A, 98/5A1 of Noombal village, Maduravoyal taluk,
Thiruvallur district, Thiruverkadu municipality limit fro;m open and
recreational use zone and green belt to commercial use- zone to
construct fish & vegetable market - specific remarks on inundation
point of view - approval accorded - regarding.

Ref :- 1.The Member Secretary-(_CMDA),.Chennai-e letter No.R1 / 13981 /
2018/05.03.2019 o

With reference to the 1* letter cited above & after careful consideration, the

technical opinion along with NOC on inundation point‘of view-of this depértment is

hereby issued for the variation to land use S.F.N0.98/4A1A1A, 98/5A1 of Noombal ™

village, Maduravoyal taluk, 'Thirlfvalluq distﬁc_:t, Thiruverkadu municipality limit from
open and re_creational use zone and Qfée_’n_ I_:gi't .!d'_'con_ir_rié;cigl use ione to-construct
fish & vegetable market in favour Mr‘s.'.Féridha and 5 Othga_rs,' Old No.2, New No.5, -
Appaswémy Street, 7™ Avenue, Harringto™ Road, Chetpet, Chennai — 600 031."

. The proposed site was inspécted and 'fleld obéewation Teveals that, it is

Jocated on upstream side of Vanagar_éni - Ambathur road Bridge (LS 20646m) along

the right bank of Cooum river in close proxiniity on Northern side. The site is situated
in between Cooum river on Northern Side at LS 20940m"and Poonammaliee-High
road on Southern Side and patta vacant lands on Western side & shops on Eastern

- side as per Revenue records. The proposed site may be affected by Cooum river.

The Cooum River starts from Kesavaram Anicut and finally in falls into
Cooum River Mouth and flowing a distance of 72Km. The Cooum River is one of the
major flood carriers for the Chennai City and suburbs, which.collects the flood
surplus of the upper tanks and discharge into the sea during monsoon season. The
field levels \!ve're taken from known datum at top of Nolambur Causéway which is
(+)13.260m. The maximum flood level in the site under reference during the 2015

‘floods was assessed as (+).13.750m, the top of bridge level of Vanagaram -

Ambathur road Bridge (LS 20646m) which (+),16_190m and bottom deck slab as




B o

(A

(+).15.190m and exisling Poonammallee ‘High road level abutling the field Is
(+)18.410m. To protec! the site safe' against any inundation in the near-future, the
site must be raised to 0.60m with reference o the maximum flood level/nearest main
road level. Howaver. the existing Poonammallee High road level abulling the field is

higher than MFL. Hence, it is recommended to raise the ficld level t¢ a minimum
level as (+)18.410m + 0.60m = (+)19.010m i.e.3 82m above the bottom deck slab as
(+)'15. 190m of Vanagaram - Ambathur road Bridge (LS 20646rn).

The ﬁeld levels were taken at the proposed site and furnished for reference as

below.

. Required Height of filling with respect
‘ . to existing road level
sl _Field Survey | Existing Fleld | - (+) 18.410 m + 0.60 m =
No.|W  Nos. Levels in M (+)19.010m ]
: S . Proposed filling | Required the height
o levelin M of filling in M
1 | 98MA1IAIA (+) 16.010 ' . 3.00 _
(+)12.380 & ' ‘ ‘
2 ?8/5A1 | (+).14. 520 449-8 6.63 4449
MFEL in Cooum oy o slad e '
3 |iiverssite (+).13.75g retiieoe
during 2015 R LA ;
Poonamallee e ’
. 4. High Road (+) 18:410-_

Frqm the above exmtmg field levels reqwred flllung varies from 3.00'm
to B3 m to avoid inundation. '

Based on the Revenue records as’ well as consrdenng the prevailing site
conditions the “No Ob;echon Certificate” of this department with a specific'remark on
the inundation point of view for the variation to fand use - S.F.N0.98/4A1A1A,

- 98/5A1 of Noombal village, Maduravoyal taluk, Thiruvallur district, Thiruverkadu
_mumc:palny limit from open and recreational use zone and green belt to commergial - -

use zone to. ccmstrbct fish & vegefable iarket in favour Mrs,Facidha and 5 Others, .
Old. No.2, New No.5, Appaswamy Street, 7" Avenue, Harr:hgton Road, Chetpet, ”
Chennai — 600. 031 is. hereby issued to CMDA subject to the following Terms and
conditions besndes any other mandatary clearance and slatutory permlssuon from ..
any other orgamzauon (or) depanment for the’ consuderatlon of planmng permxss:on_
by Chennai Metropolltan Development Aulhorlty

TERMS & CONDITIONS:"
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1. me\ewmwmmmemwam
1904 Dy ey 382 above the bottonr deck slab as (*)/15.190"1 of Vanagaram -
Ambathur road Bridge (LS 20646m) Widh fillmg varies from 3,00m to 6.63m with
layers of not more than 0.30 metre depth to achieve required degree of compaction
to-the eifire area ofﬂﬁappﬁ(zmmloavoidiwwwon during the heavy rains.
The all-round pavement level within site should rot be less than (+)19.010m. The
regqlahabﬂaﬁmshwtdnotbebe!owﬁrstﬂodlaelanddsoshaﬁdprwideassﬁﬂ
floor. ﬂ\eresidemshmldmideminmeﬁrslﬂoorsinoemﬁvefisadaoem
to the site. Also, the applicant should provide emergency pumping operation for the
KiSproposedlohavebasementﬂoorandasweu as dewatering

seepage water, if
arrangements during flood periods:

2 pmperims:amwatermainagéohannelofmuemrmmm
6.75m x 0.75m should be constructed all-round the site by the appficanisat their own
cost and this channel linked with nearest existing channelfocal drain to drain out the
rain water with prior approval. ’

3 The applicants should provjde rain water harvesting arrangements in the site
at their own cost after getting proper appravak-from competent authority.

4 The applicants should makeé necessary arrangements for the sewerage
treatment and its disposal should also be-made Ly the applicant at their own cost
within the premises. only after obtaining necessary permissien from the Chennal
Metropoitan Water Supply and Sewerage Board / local authorities concemed and as
per the norms in ex‘stence and as amended from 7ime to time and should not be let
into the nearby channei or storm water drain:- Moreover /the applicants have
proposed for construction of fish & vegetable market which leads waste water that
should be properly treated and the same should be let into the drain or channel with
prior approval from the competent authority. _ ,

The sewage or any unhygienic drainage should not -be let into the
drain/Cooum river at any cost and the debris a
be dumped into the drain/Cooum river in order o avoid free flow of water. The
applicant should make drain networks at their own cost and the same is to be
connected to the natural storm water drainage or channel/river. The spedific
approval should be obtained from CRRT before :etting the treated water into the

river Cooum. -

nd construction materials should not




5. The applicant should make. their own amangements to collect the debris and
garbages within the premises during the construction of buildiﬁg including solid
waste and the same has to be disposed off as per the norms préstribed by the Tamil
Nadu- Pollution Gontrol Board-and.other departments concerned and should not be
dumped in the nearby channel, public places efc.,.
6.  The applicanWshould do proper soi test, and suitable foundation should be
selected depending upon the soil condition ana the structural design should be
obtained from the approved and qualified : Structurel Engmeer _'
7. The PWDMWRD., will not be held responsible for the Stmctural Slabmty.
safety and soundness of the building proposed by the applicant and PWDWRD
specifically recommend only for inundation point of view. The applicants are solely
‘responsible for the structural safety and stability of the proposed ‘building and
PWD/WRD will not be held reSponsmle for desngn and drawmg adopted for proposed '
construction. ‘ :
8. The applicantyshould provide the necessary setback distancé as per the
norms in existence and as per- the rules in force of.v CMDA at their owﬁ land.’
' Especially on North should be provided allajong the boundary of Cooum river which
is necessary for carrying the. maintenance / improvement / development works by
PWDWRDICRRT in future periodically. The PWDWRD officials and machineries
should be “allowed. inside for carrying out mamtenancelpenodlcal works in Cooum
river without any objections. T

' mappllanShould give an undenaklng in. writing to the effect that the
above proposal will not obstruct in case’any maintenancefi mprovementldevelopment
works as.per Revenue records [FMB] are to be carried out by PWD/WRDI/CRRT in
future periodically.
9. If the applicants need fo construct a permanent compound wall on the all-
roundthe -boundary of the site, -it should be gecuted dfter clearly deﬁlarcating the
dendary by the Revenue Departmer;t officials and PWD/WRD officials es_picra;l!y on -
Noﬁhern side. The Government land should not be encroached at any cost.

The proposed sute should be well protected wuth flood - protectlon wall along

the boundary adjacent to the Cooum river right bank in order to safeguard against
inundation. The applicants should not construct any cross /along masonry structures,

in Coourn river without prior approval from the PWOIWRD.




100 The PWDMWRD officers should be allowed 10 inspoct the site at any time

1e, dunng execution and thereafter, if necessar/ Advance {ntimation should be
given to the PWOMWRD officers cmct;.nmd before commencement (;I work. The
CMDA should issue completion certificate only after oblaining compliance certificate
NOC from PWDAWRD

11 The permission granted to the applicant, should not = be
altered/modified/changed to any others. Basec on the Revenue documents
submitted by the applicant and purely field abservations, the permission is granted. I
any documents seem to be fake / manipulated . fabricated, in futute the above
permission will be cancelled without any correspondence. Hence, the applicants are
solely responsible of genuinity of the documents suomitted.

12, The applicants should abide by the rules and regulation of the PWDMRD
from time to time. The apphcanl should also abide court of law of both State &
Central Government from time to time.

13. The applicant lands seem to be ryotwaﬁ land which would be classified as
wet lands. Hence, these lands are to be convarted into other zoene from the
agnoultuml zone by the competer\l aulhonty The apphcanl should get clearance
certificate for thEIf site from. the- Revenua depanment to make sure that the site is
not an encroached property’ fmm-the water-body: '

The owner of the document ‘received from the appllcant in respect to the
ownetsh'p is purely of apphcant responsmmty and it'is ‘only for reference purpose to
this depanment The legal vahdlty of ' this decument- should be venﬁed by the
Development 1 Revenue authorities. The' specnﬁc remarks ‘on mundatnon are purely _
issued on_ techmcal grounds in respect to the physical locatlon of Iand .

Faﬂmg to comply with any of the above conditions, PWDNVRD reserves nghls i
to withdraw the Technical opamon with NOC on .nundation pomt of view for the
above . proposed site and in. event- the " applicant shall not be ehgmle for anyl
oompensatuon whatsoever and as well as- legal enfity. . - :

/W ML"LJ:ZTQ\H )

Chief Engineer, PWD.; WRD:,

0@ Chennai, Regloh Chenhai-s
13l4

Copy to the Specual Chief Engineer, PWD., WRD., Palar Basln Curcle Ghennal with
reference to hlS letter No DB IDO -2/ F <36/ CE 110/ 2019 128 03 2019.




© [Regd. No. TN/CCN/467/2012-14.
GOVERNMENT OF TAMIL NADU [R. Dis. No. 197/2009.

[Price : Rs. 2.40 Paise.

TAMIL NADU
GOVERNMENT GAZETTE

PUBLISHED BY AUTHORITY

No. 52] CHENNAI, WEDNESDAY, DECEMBER 25, 2019

Margazhu 9, Vikari, Thiruvalluvar Aandu—2050
\\
Part VI—Section 1

Notifications of interest to the General Public
issued by Heads of Departments, Etc.

NOTIFICATIONS BY HEADS OF DEPARTMENTS, ETC.

—
CONTENTS
GENERAL NOTIFICATIONS Pages.
Variation to the Approved Pollachi Detailed Development Plan No IV of the Pollachi
Local Planning Area . s 5 . . . 348-349

Winding up of the affairs of Co-operative Societies and Appointment of Official Liquidator
in Thanjavur District
IND No. 1766. Manalur Adi Dravidar Coir and Coir Products Industrial Co-operative
Society Lid. . - % . - o 349

Appointment of Official Liquidator for certain Co-operative Societies in Gobichettipalayam
Circle in Erode District
C.G.37. StMary'’s John-d Britto Girls ngh School Students Co-operatives Stores

(Ltd)., etc. w . . - 349-350
Variations to the New Town Development Plan of Hosur New Town Development Area, etc. 352
Variations fo the Review Approved Master Plan for the Erode Local Planning Area. 353

Variation to the Approved Second Master Plan for the Chennai Metropolitan Area of 2026

of the Chennai Metropolitan Development Authority for Chennai Metropolitan Area.
Noombal Village, Thiruvaliur District etc., E ARG I - 5 .. 353355

JUDICIAL NOTIFICATIONS

Constitution of a District Munsif-cum-Judicial Magnstrale Court at Kanmanga!am in
Dharmapuri District. & . 5 351

DTP—Vi-1-(52) [347]



@

348 TAMIL NADU GOVERNMENT GAZETTE [Part vi—Sec.1
NOTIFICATIONS BY HEADS OF DEPARTMENTS, ETC.
#
GENERAL NOTIFICATIONS
Variation to the Approved Poliachi Detalled Development Plan No IV of the Pollachi Local Planning Area.

No. Vl(1)1671/2019.

In exercise of
Planning Act 1971, (Act
DP2/TCP3, dsted:

the Specisl
the fact of this approval
No.385, dated:19-09-2017 P

2. Any person
oannotlﬁaﬁonhmOTa

Commissioner/Member Secretary, Poll

4. The Variation with
Local Planning Authority Office.

1. Wherever the expression
end and to be read with.

2. In Schedule-Ill part Il (Form:5) in column 1 to 8 all the entries shall be

shall be sdded at the
shall be added st that same

Name of Stituation

Streets or
Distinguishing
Letter
1 2

F4F4 Road  North-
South Road
connecting
North by
G1G1-300
road South
by existing
Road /e.,

Comprising
T.S.No.2672 4,
25/58 of
Block-2,
Ward-4

the powers confe
No.35 of 1972), the DI
,07.2019, proposes to ma
30'-0" Scheme Road in 1.5.No.26/2 of Ward

chi Detailed Development Plan No.IV, Pollachi

Coimbatore District to the appro
| Commissioner of Town al
in form No.12,
ublication No. VI/476/2007.

affected or interested in this draft
mil Nadu Govemment Gazette,
tachi Local Planning Authority any

plnnmaybehupododfrooolcoﬂmwﬁmdm

ved Polla

(Roc.No. 19849/2018DPYTCP3)

ke the following draft va

nd Country Plann
Published in the

VARIATION

rred under sub section(1) of
recior of Town and Country Planning,
riation for De

No.4, Block No.2 (Ward

ing's Proceedings R
Tamil Nadu Govem

variation may within SIXTY
can represent in person

objections and

oc. No.398
ment Gazette No.37, Part-

or sul
mummwmm.

Town and Country

Section 33 of
in the Proceedings ROC No.18849/2018/
fetion & Realignment

.D, Block-2, T.5.N0.1640)
| Local Planning Area approved by

of F3F3 & F4F4 -

DAYS from the date of publication

bmit in writing to the Municipal

ofﬂcohwnlttheabovesaid

“Map No.5, DDP(V/DTCP No.12/2006 occurs the expression DDP (VWDTCP No.10/2019 !

Width of

New Length of
Street

Streets Street
Or
Widening
3 4 5
Partly 4330° 300"
Existing :
Road
Partly
New
road

Distance
Between
Buitding
lines
[
400"

Width of Remarks
Metalling
7 8
120° To be formed
by owner
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————

3. In Schedule-If part Il (Form-6) the following fresh entries shall be added after GG Road

Namo of Strgots Shuation Now Length of  Width of Distanco Width of Remarks
or Dlsﬁnpulshlng Streots Streot Streot Botweon Motalling
Letter Or Bultding lines
Widening
1 2 3 4 5 6 7 8
G1G1 East- New road 122'0" 300 400" 120" To be formed
Wes! Road by Owner
' East by
Exlsting road
(T.S.No.32/2B)
West by BB
60'0° Road
fe., Comprising
T.S.No.26/2,
3211A,32128

4. In Schedule-!ll part || (Form-5) the against F3F3 30°0" road in the column 1 to 8 all the entries shall be deleted,

5. Special Condition: The applicant site lles in BB 60-0" & CC 500" road widening portion & open space should
' handed over to Local body.

'ennai-600 002, CHANDRA SEKHAR SAKHAMURI,
th November 2019, Director of Town and Country Planning.

Winding up of the affairs of Co-operative Societies and Appointment of Official Liquidator in Thanjavur District
IND No. 1766. Manalur Adj Dravidar Coir and Coir Products Industrial Co-operative Society Ltd.

(Roc.No.1626/CH/201 8-2)
Vi(1)/572/2019.

8 been ordered to be wound up with immediate effect by the Industries Commissioner and Director of Indus
merce and the Registrar of Industrial Co-operatives Socleties, Chennai vide Proc. No. 1626/ICH/2018 dated:0 -12-2019
Under Section 138 (1) of the same Act, the Assistant Director (Indi Coops), District Industries Centre, Thanjavur,
aiso been appointed as Official Liquiadtor of the said soclety for the purpose of liquidation.”

nnai~-800 032,

ANU GEORGE,
December 2019,

Industries Commissioner and
Director of Industries and Commerce and,
Registrar of Industnial Co-operative Sociefles,
Appointment of Officia| Liquidator for certaln Co-oporative S

Erode District

C.G.y7 StMary's John-d Britto Girls High School Students Co-oporatives Stores(Ltd)
(R.C 74412013 Liquidation)

ocleties In Gobichettipalayam Circle In

1(1)/573/2019.

‘Under Section 137 (2)(b) of Tamil Nadu Co-operative Socleties Act 1083, C.G.37 StMary's John-d
ol Students Co-operatives Stores (Ltd) was liquidated and the Co-operative Sub
of the Deputy Registrar of Co-operative Socletios, Goblchoulpalayam clrcle was

‘e above soclety vide, “Deputy Registrar of Co-operative Societies, Goblchelllpalay
I: 06-12-2013 & 12-02-2014,

Britto Girls High
Reglstrar /Credit ang Marketing,
appointed as officia| Liquidator
am clrcle R.c.No.385612013IPa
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C..26 Vallankov| BGavernment 1ig) Behanl Bluderite & 6y imralivan 8lgiae (| 1)
(N0 7498 /8013 Higstetution)
No.VI(1y/6 742016
"Under Baeclion 137 (2 of Tami Nadi Conperalive Annialine Act, 1ona, (; G A0 Sallanbial 13minisnn)

High school students 4 Co-operalive Hiomg (LVl) wans leyaietatont apyel 1 (6 opimative tij), Wagialisn /el wi L
office of fhe Bapuly Raginirar of Conperalive Boriallos, Galmchalpatisymn il wis QL 1T T W eI

for the ubove society vie, “Depity Regisir of Go-oparative buicintinn, ol llpalagarn e 1, Hoy 4712001 4140w
Dated; 06-12.2013 & 20:01-2014

C.Q.17 Olagadam Governmant Higher Racondary 8ahon) Bludents Go-oparatives Blirwe (1.0
(R.C 7630 72019 Linginlelatton)
No.VI(1)/676/2010,

“Under Bection 137 (A0 of Tamil Nady o operalive Honieljes AGl, 1684, G.G.17 Olaganam  Goyeimen
Higher Becondary sohool sludents Co-operalive Blores (11l) wan liguidalan and tha (o Operative Sl Hagislin a)
and Markeling, office of the Deputy Reglsirar of o Operalive Baoglalias, Uuhlt;hulllmlnymu arcle was apoined e
officlal Liquidator for the ahove saclely vide, “Dapty Regisirar of Co-operallve Hincinliey, Gobihallipalayam i
R.c.No.3878/2013/Pa Daled: 02-12:2013 & 12:02-2014

€.G.32 Thalavadi Government High Bohool Students Gooparativan Stores [{(X17]]
. (R.C 7640 /2019 Litdation)

No VI(1)/676/2010,

“Under Section 137 (2)(b) of Tamil Nadu Co-operative Bogieligs Adt, 1089, C.G,42 Thalaved Governman High
School students Co-operalive Stores (Lid) was lguidated and fhe Co-operalive fiub Regislrar (Cradit and Marketiryg,

office of the Deputy Registrar of Co-operative Sogleties, Gobichetiipalayam circle Was appointed as oficlal | iyidator |

for the above society vide, “Deputy Registrar of Co-operalive Bociefies, Goblchallipalayam cirale R g Mo 611201 340
Dated: 02-12-2013 & 02:02-2014,

i v"l‘l,',’
C.G.10 Goblchettipalayam, Palanlammal Girls Higher Becondary 8chool Studenta Co-o 'f‘lllvn Stores (1.14)
(R.C 76062013 Liquidation)

No.VI{1)/677/2010,
‘Under Section 137 (2)(b) of Tamil Nady Co-operative Bogleties filudents, €.6,10 Goblahatlipalayam, Palaniamms|

Girls Higher secondary achool sludents Co-operative Blores (L1d) was liquidated and the Co-oparalive Gub Hegisiary
Credit and Marketing, office of the Deputy Regisirar of Co-operalive Saoletles, Ooblchellipalayam cirle wag anpointed

as officlal Liquidator for the above soclely vide, “Deputy Registrar of Co-operative fiocielias, Goblohattipalayam clrcle
R.C.N0.3836/2013/Pa Daled: 02-12-2013 & 12-02.2014,

Gobichettipalayam Circla, P, KANDARAJA,

8th November 2019, Pepuly Registrar of Cooparative Soalelies

o
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JUDICIAL NOTIFICATIONS
Constitution of a District Munsif-cum-Judicial Magistrate Court st Karimangalam in Dharmapuri District
(Roc. No.62671/2017/G/Judnr)

1V/5782019.

1 exercise of the powers conferred by Section 5 of the Tamil Nadu Civil Courts Act, 1873
lAﬁlllo{ﬂTS)ﬂnHmOuan,wth.ithMuhMImmm
Fcum-Judicial Magistrate Court, Karimangalam, shall be located.
NOTIFICATION-II
(Roc. No.62671/2017/G/Judnr.)

(1)/578/2018.

1 exercise of the powers confered by Section 11 of the Tamd Nadu Civil Courts Act, 1873 (Central Act Nl of 1873)
igh Court, Madras, hereby directs that in Dharmapuri District, the District Munsé Court, Palacode shall cease 1o have
MMmmewmm.'PmmthTﬂaﬁnm

NOTIFICATION-III
e ok (Roc. No.62671/2017/G/Judns).
(1/580/2019.
mmmmwmmmmmmmmw
wrmapwl District shall exercise all the conferred on a District Munsif under Secton 12 of the Tami Nadu
Courts Act, 1873 (Central Act Ill of 1873) as amended up-io-date in regard to onginal suls

and
wmdﬁunhscognzanoedwhid\uannxnavahedmesﬁedmaﬂadmnd
Lakh Rupoa within the local limits of his jurisdiction with effect from the date on which the District
-cumJudicial Magistrate, Karimangalam assumes charge of that Court

NOTIFICATION-IV
(Roc. No.62671/2017/G/Judnr.)

SedionZBofmeTanﬂNaduCNilCMAd.1873(CemrdAdilld1B13)

—VI-1-(52)—2
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(Part VI-—Sec

GENERAL NOTIFICATIONS
Variations 0 the New Town Development Plan of Hosur New Town Development Area
(R N POV TRANV D)

KO MM 137 Mossty aexd Urt Devedovnent (UD 4 1)) 3th September 20 19)
NO VRS0

n everose of the powers conferred by sub-secton (4) of Section 32 of the Tamil Nadu Town and Country Plannif |
At 18T (T N Act 38 of 1972) and in exercise of powers conferred by the G O MaNo: 04, Housing and Uity
Developrment [UO4-(1)] Depadment dated: 12-06-2009 which has been pubkished In the TeaW Nack: Govemment Gazette No. 4
Part B—Sectond page MO 208 dated: 15:07-20089 of the following variations are made to (ha New Town Developmd
Fan Aporoved under the sand Act and pubdished in the Housing and Urban Development Department Notificaty
NOIDHOULIG 184 &t page Nov 449 of Part Il—Section 2 of Tamd Nacy Govemment Garefte dated 23rd May 194

VARWTIONS

In the sad Hosur New Town Developement Plan under the heading *Public and Semi public use zone® in Chennally
Vilage. in expression of Suney Not S3WIA, S3WIB, 5382, 536/, S9G2, 837, 538 axtent of 32300 Hectares (4
787 Acres and Moranapsil vitage Survey No. 30273, 5728 Extent 1.56.00 Hectares (or) 3.76 Acres with an total oxiq
47200 Nectares (o) 11.83 Acres shall be added.

uﬂchm‘mnmlom‘hmmmm.hmulonomeyNo:MA.sssn
5352, 836N, S8R, 537, 538 extent of 32300 Hectares (or) T.97 Acres, Moranapaili vitage Survey No. 302/3 Exid
1.nmmmmmm‘cmmwmm'hMmmm village Survey No. 528 Extent 0.23,
Hectares (or} 0.58 Acres with an total extent 4.79.00 Hectares (or) 11.83 Acres shall be delated.

Hosur, P. YOGARAJA,
1&h December 20180 Member Secretary (in-charge),
Hosur New Town Development
Authonty.

Wnnmrmmwmnofmmrmmuwm
(Roc No. 1531/2018HNTDA)
[G.0.Ms.No: 155 Housing and Urban Development [UD -1 14th Octoder 2019)

No V(115832018

in exercise of the powers conferred by sub-section (4) of Section 32 of the Tamil Nadu Town and Country Plannif
Act 1871 (Tamil Nadu Act 35 of 1972) and in exercise of powers conferred by the G.O.Ms.No: 84, Housing and Urbg
wmnwm1zmmmmmhmmmcmmeumm:z{
MWWNO:Md&ct,lS-O‘lMolﬂnfchvmmmmmadototheNemevnDevelop
Plan Approved under the said Act and published in the Housing and Urban Development Department. Notificati
mmlmumeNo:«SdPutHadonZdMMGommmeﬂvd&hd2&dMay 19

VARITIONS

hu:ﬁMNuTmemwmwmmsm‘lmm'hOn'nawq
MthWMW&MWmeNZJOMS(O.G&OOHecums)ﬂ\alboldded.:

MNM.‘Wmlm‘hmwmgehandSmyNo:389!2&34412wi!
an exient of 2.10 Acres (0.85.00 Hectares) shall be deleled.

Hosur, P. YOGARAJA,
20th December 2019, Member Secretary (in-charge),

Hosur New Town Development Authonty.
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Varistions to the Review Approved Master Plan for the Erode Local Planning Area
(Roc No.174/2019 ELPA-2)
[G.O.(2D) No. 168 H & UD [UD4(1)] 8th November 2019 ]
/58412019

exercise of the powers conferred by sub-section (4) of the Section 32 of the Tamil Nadu Town and Country
3 Act, 1971 (Tamil Nadu Act 35 of 1972), and in exercise of Powers conferred by the G.O.Ms.No.94,
and Urban Development [UD4(1)] Department, dated 12th June 2009 Which has been published in the
adu Governmen! Gazefte No. 27, Parl |l—Section 2, Page N0.228, dated 15th July 2009 the following variations
de to Master Plan for the Erode Local Planning Area approved under the said Act and Published in the
and Urban Development Department Notification No. 11(2)/HOU/85/2011 at page 98 of Part ll—Section 2 of the
adu Govemment Gazelfe, dated the 23rd February 2011.

VARIATIONS
the said Master Plan, in the Annexure E "Land use zoing Schedules”

Under the heading ‘Local Planning area’, under the sub-heading Village No. 78 Pudur in column No. 6, Agricultural
ne (AG-19), the expression. R.S.No. 271 to 283 shall be replaced with the expressions 271 to 275, 276
276/1B), 277 1o 283

Under the heading ‘Local Planning area’, under the sub-heading Village No. 78 Pudur in column No. 1 (b),
tesidential Use Zone (MR-12) after the expression R.S.No0.78, the expression 276/1B shall be added.

A. MUTHUKRISHNAN,
cember 2018. Member Secretary (In-Charge),
Erode Local Planning Authority.

/ariation to the Approved Second Master Plan for the Chennai Metropolitan Area 2026 of the Chennai
Metropolitan Development Authority for Chennai Metropolitan Area.
Noombal Village, Thiruvallur District
| (Letter No. R1/13981/18-1)

/585!201/9. \ o

o)

“xercise of the powers delegated by the Government of Tamil Nadu in G.O.Ms No.419, Housing and Urban Development
ient dated 1st June1984 Under Section 91 (1) of the Tamil Nadu Town and Country Planning Act, 1971, the
-Secretary, Chennai Metropolitan Development Authority hereby makes the following variation under sub-section (3) of
33 of the Tamil Nadu Town and Country Planning Act, 1971 (Tamil Nadu Act 35 of 1972) to the Thiruverkadu Township
D.P. approved in G.O.Ms.No.393 Housing and Urban Development Department dated:14-03-1986 and pubiished
ication in Part-ll—Section 2 of the Tamil Nadu Govemment Gazette.

VARIATION

the said D.D.P. in Clause 2(a), 3(xi) and 9(d) after expression ‘Map No.4 D.D.P/M.M.D.A. No.1/86 the expression
ip PPD. / DD.P (V) No. 66/2019" shall be added.

form VI:

Column No. (2) under the heading "OPEN SPACE AND RECREATIONAL"and under the sub-heading of “Village
NOOMBAL" in Column No.2, Whole of R.S. No. 68 shall be deleted and ‘R.S.No. 68 part' shall be included and
nn No4, and an extent of 1:40.13 Hectare” shall be deducted from the total extent.

Zolumn No. (1) to (8) under the heading "COMMERCIAL" and underf the sub-heading “Village No. 92, NOOMBAL"
wing shall be added:

Locality Reference to | Approximate | Purpose for Character of | Present | Ramarks
marking on area in which use zone Area use
map hectares to be reserved
(2) (3) (4) (5 (6) (7) (]
!.S. No. 68 part, Present 1.40.13 COMMERCIAL - Vacant -

iurvey No. 98/4A1A1A and
8/5A1 of Noombal Village,
Aaduravoyal Taluk, Thiruvallur
district, Thiruverkadu Municipality

Hectare

mit
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Online Industry 'chistration Receipt

Date: 28/12/2019

OCMMS Login ID: OI9TLR30699810 Temporary Password:

Your industry has been successfully registered for the use of 'Online Consent Management &
Monitoring System' under the Following Details

Industry Details

| Industry Name : — = lTHE CHENNAIFISH . |
. Industry Postal Address : \ New Surv\)' No. 98[12 & 5A1B]), No 67 & 68 l
| Noombal Village, Poonamalle Taluk, Tiruvallur |
L o | District, -
Pincodc : ) “600095 I 1
| Revenue District : | Tiruvallur o _ i
Taluk : _ |POONAMALLEE - |
V‘Ilaue NOOMBAL A

'SF No of the Industry location/Plot No in case | 98(12 & 5A1B]
of Govt Industrial Estates ¢

Local Body Type : Mumclpnllly
'Local Body : | THIRUVERKADU !
! Industry Registration/License No. : |
| Category : | ORANGE

Industry Type : : 2999-Miscellaneous (Orange)

Date Of Commissioning : l 06/04/2020 |
| Industry Status : | Proposed 1\

Gross Fixed Assets-cost without Depreciation: | 1580.0 (In Lakhs)  As On: 23/12/2019
f Plants & Marchinery cost without Depreciation 150.0 (InLakhs)  AsOn: 23/12/2019
]

= :
{Phone Number : |-

IFu Number : -

{ e-mail Address: i proposalenvirocare@gmail.com

;Jurisdiction Office: TIRUVALLUR

| Registered Office Address : THE CHENNAIFISH, \
| No. 67 & 68, Poonamalle High Road, Vanagaram,

i Chennai,

Pincode : W 600095

Occupier Name : f A Durai i
i Designation : j The Proprietor 1
e-mail Address: : proposalenvirocarc@gmail.com j
| Mobile No : 9840239013 |

iPhonc Number : -

lex Number: -




b

A\>/ —
Nlllrmlllii § Indian |
1int Question : . What is your Ni;knamc? - ]
Answer : The Chennai Fish

*For future use of an application please use above mentioned login-1D. Please be communicated that password given is

remporary and valid for 15 days only.Please change the password in first login due to security reasons.

INSTRUCTIONS

1. Enter OCMMS login-ID to use the system every time.
2. Change the password when first time you log into the system.Please follow the instructions to protect your
password from any cyber theft.

**This is computer generated receipt**




27-12-2019

To
The District Environmental Engineer,
Tamil Nadu Pollution Control Board,

Tiravallur.

_t-b hment (CTE) unde () ct o

We have proposed to establish a Fish Market at No. 68, Now Survey No. 98[12 & 5A1B],
67, Noombal Village, Poonamalle Taluk, Tiruvallur District for doing Fish Trading Activities
and dispatching it to our Customers. We request you to kindly process our Application and issue
us Consent for Establishment (CTE) under Air & Water Act for our Fish Market to proceed

further activities.

We are enclosing herewith the Demand Draft of Rs. 1,64,800 /- with Demand Draft No. L4222}
Dated 27 - 12 - 2019 Drawn on Karur Vysya Bank towards Consent Fees under Alr & Water Act.
We shall be glad to furnish any further additional details if required in this regard.

Thanking you,
Yours Faithfully,
For THE CHENNAI FISH

/ A.ﬁfﬁ)ﬂ,

Authorized Signatory

Mobile No: 9840239013,"

1 Road. Vanagaram, Chennai - 600095;

‘oonamalle Hig

No.G67 & 08, ]



. TAMIL NADU POLLUTION CONTROL BOARD
ZXEET.  OFFICEOF: DOC TYPE : [:] D D

‘%‘f}: OFFICE CODE : r J CODE :
casHrecertNo. 08075 PPy sL. ]
Date : 3)\|).{J—ol"] [l [ T [ 1

Recelvetromw..‘s P}'UL fj)_o [)MQOEQS}L ............................................. L .......
N0GD, 68 Poonoumal I—H‘giv S Na oums.. Oheona koo 915
the sum of Ru’peﬁ One.... LnJ/!L 54/15 Wur%“eaad @gf\l ’wmfr/df

el
in cash by DO77 Panker's. Cheque No . W{O& 0} . dated . 57/ Il/ I?

AraWN ON -.ceeemaerrnrnieeees J.(.V.Ea .................................. Payable at .. C. . "?'f‘#«

towards Cess / EMD / SD / Consent Fee to Air / Water / Analysis fees / AAQS /
VEM Test Fees / ET1/ Other ...

Rs. 1. 0L @OOL pﬁyﬁﬁf’ﬁﬁal En / J’ﬁ

a@l}N@ﬂu Pollution Control Board
Tiruvahtue,
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DEPARYMENY OF PUBLIC HEALTH AND PREVENTIVE MEDICING
NO OBIECTION CERTIFICATE
aued under the TN act 1949

FROM T0

DR K R JIAWAMAR LAL MBAS.DPH DIH MR A DURAIAND DURAI MATHAVI LATHA,
Deputy Director, THE CHENNAI FISH,

Health services, NO 32, REDDY STREET, CHINNA KOLADI,
Thiravallur CHENNAI-600077

BNO. A8 /E3/2020 DATED; & 01,2020

Sub: Public Health-Construction of Bullding: THE CHENNAI FISH, S.F.NO 98/4A 1A 1A, 98/5A1 Noombal
Village, Thiruverkadu, Ponamallae taluk.Noc Issue regarding.

Ref: 1. Your Letter dated 30.12.2019 THE CEMNNAI FISH, NO 32, REDDY STREET, CHINNA KOLADI,
CHENNAI-95

2. Inspection report of the Block Health Supervisor, Govt Primary Health Centre,
Kollumedu.Dated.31.12.19.

(LI XT 1)

With reference to the above Sited, the accord from the Public Health Point of view for the construction
of building THE CHENNAI FISH Is issue by NO OBJECTION CERTIFICATE In the site situated at, S.F.NO 98/4A

1A 1A,98/5A1 Noombal Village, Thiruverkadu,Ponamallae taluk,Chennai-95 for Certificate Issue to the
following conditions.

CONDITIONS:

The building should satisfy G.0.Ms.No.3088 Public Health dated 30.06.1946

The first Aid box and sufficient number of Fire extingulsher & Fire Buckets with water and sand should be provide,

The septic Tank Latrine with two sets should be construct with wire mesh over the ventilation pipe.

The galvanized iron for brass tube with lid and tape to store water for drinking purpose should be provide.

The proper drainage facility should be construct for disposal of liquid waste from the mill premises.

The trade waste off the premises daily and the premises should be keep neat and clean

If one or all of the above conditions are not satisfied the approval given will be withdrawn.

if the particulars furnished by the applicant in the size or plan not correct the recommendation will not be valid.

The approved plans should be framed and always be exhibit in the premises for periodical and surprise

Inspection of the officers concern.

10. The clearance from the Tamil Nadu Pollution Control Board for the treatment and disposal of effluents should
be obtain.

11. Rain-Water Harvesting system should be shown in Plan & Provide at the time of construction itself.

12. Display No Smoking Board visibly-the size is 1'x 3'

13. To avoid mosquito breeding In the premises.

14. That the Suitability certificate should be obtain after the completion of the work.

0N L s W N e

G \
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QL ity Direc ce
(W pegiiy birectos of Health Sepfies,
el ces

Thiruvallus
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Category of the Industry :

| ORANGE
CONSENT ORDER NO. 2001130700463 DATED: 13/02/2020.

PROCEEDINGS NO.F.1947TLR/OL/DEE/TNPCB/TLR/W/2020  DATED: 13/02/2020

SUB: TNPC Board-Consent for Establishment-M/S THE CHENNAI FISH S.F No. 98/12 ,98/5A18,
NOOMBAL Village, Poonamalice Taluk, Tiruvallur District - for the cstablishment or take
steps 1o cstablish the industry under Scction 25 of the Water (Prevention and control of
Pollution)Act, 1974, as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

REF: Unit's Onlinc application for CTE dated 10-01-2020 and resubmitted the application on 07-02-2020,
2. IR.No : F.1947TLR/OL/AEE/TLR/2020 dated 07/02/2020.
3. Minutes of 138th ZLCCC meeting conducted on 08-02-2020 vide Item No. 138-16.

Consent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act, 1974, as amended in 1988(Central Act 6 of 1974) (hereinafler referred to as "The Act') and the Rules and Orders made
there under to

‘The Proprietor,
THE CHENNAI FISH
Authorizing occupicr to establish or take steps to establish the industry in the site mentioned below:
S.F. No.98/12 ,98/5A1B,
NOOMBAL Village,
Poonamallec Taluk,
Tiruvallur District.

This Consent to establish is valid upto March 31, 2024, or till the industry obtains consent to operate under Section 25 of the

Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is carlicr subject to special and general

conditions enclosed.
Digitally signed by
P- Senthuf P.Senthur Pandy
Date: 2020.02.14
Pa ndy 07:45:24 +0530'

District Environmental Engincer,
Tamil Nadu Pollution Control Board,
TIRUVALLUR
To
The Proprietor,
M/s. THE CHENNAI FISH,
THE CHENNAI FISH,
No. 67 & 68, Poonamalle High Road, Vanagaram, Chennai. ,

Pin: 600095

Copy to:

|.The Commissioner, THIRUVERKADU-Municipality, Poonamallee Taluk, Tiruvallur District .

2. Copy submilted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

4. File
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SPECIAL CONDITIONS

This consent to establish is valid for cntnblishinf the facility for the manufacture of products/

byproducts (Col. 2) ot the rate (Col 3) mentioned below. Any change in the product/byproduct
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

and its

Unit

| ]\S[:)J‘ A l):scri;jl‘lon } Quantity ‘

| Product Details. o ) B

| 1. | Fish market building comprising 81 fish retall | 39 Tons/Day J

{ |shops for selling of Fishes ] -

: _By-Product Dctails J

CAo N |0 ] '

L T]ntgrmcdlate Product Details l |
0

SN ;

The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

i",_ __|Sewage Treatment Plant: ) . S |
. . Treatment status: Individual STP - ) ] |
SL. No Ea[nc of the Treatment No. of Units JDimcnsions in metres
; nit |
T 1. Bar Screen Chamber 1 1.0x1.0x1.0 |
| 2. Sewage Collection 1 36x36x3.0 i
| Tank 1
3 Aeration Tank 1 25x3.6x3.0 1
4 Settling Tank 1 1.9x36x3.0 |
1 5. Filter Feed Tank 1 14x36x3.0
. s Pressure Sand Filter | 1 | 0.8 Dia. x 1.5 Ht. J
| 7 Activated Carbon Filter | 1 0.8 Dia. x 1.5 Ht. :
‘ 8 | Sludge Drying Bed 3 10x1.0x1.0 |
9 l Chilorine Disinfection 1 50 Ltr Dosing Tank |
b [Efﬂuent Treatment Plant: e ?J
'3 o Treatment status: Individual ETP e
|SL. No. Name of the Treatment No. of Units Dimensions in metres
L Unit
1. Bar Screen Chamber 1 05x05x1.0
2. Effluent Collection Tank | 1 16x16x1.5
| 3. Flash Mixer 1 1.0x1.0x1.0
4. Primary Settling Tank | 1 1.0x1.0x15 |
5. Aeration Tank 1 20x2.0x2.0
6. Secondary Settling 1 1.0x10x15
Tank
7. Filter Feed Tank 1 1.5x1.5x2.0
8. Pressure Sand Filter 1 0.3 Dia. x 1.0 Ht.
L9 Activated Carbon Filter | 1 0.3 Dia. x 1.0 Ht.
10. Sludge Drying Bed 4 1.0x1.0x1.0
11. Chlorine Disinfection 1 50 Ltr Dosing Tank
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This consent to establish is valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade cffluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

|()ullc:l No. | Description of Outlet 'Muxlmum daily discharge | Point of disposal ‘

| , , [InKLD o - -

Effluent Typc : Sewage e

1. Sewage 108 | Onlandforgardening |

Effluent Type : Trade EMaent B
1. | Trade Effluent 1.2 - [On land for gardening

Additional Conditions:

1. The unit shall provide STP as proposed for the treatment of sewage and treated sewage shall satisfy
the standards prescribed by the Board.
2. The unit sﬁall utilize the treated sewage on land for gardening after satisfying the standards
grcscribcd by the Board.

. The unit shall provide ETP as proposed for the treatment of Trade Effluent and treated Trade
effluent shall satisfy the standards prescribed by the Board.
4. The unit shall wilize the treated trade effluent on land for gardening aficr satisfying the standards
prescribed by the Board.
5. The unit shall properly collect and dispose of the non-hazardous solid wastes for further beneficial
usc without any accumulation.
6. The unit shall not use “One time usc and throwaway plastics ” which are banned by the Government
of Tamil Nadu.
7. The unit shall provide rainwater harvesting facility within the factory premises so as to recharge the

roundwatcr.

. The unit shall carryout the establishment of the unit’s activity only after obtaining Planning
Permission from CMDA, Chennai.

Digitally signed by
P. Senthur P. Senthur Pandy
Date: 2020.02.14
Pandy 07:46:00 +05°30
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUVALLUR




GENERAL CONDITIONS

This consent to cstablish cannot be construcd as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of conscnt to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the cvent of any hazard to human beings, other living creaturcs/plants and
propertics while handling and storage of hazardous substances (wherever applicablc).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premiscs.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.
Digitally signed
P. SenthurbyP.senthur
Pand

andy
Pandy Date: 2020.02.14
07:46:43 +05'30'
District Environmental Enginecr,
Tamil Nadu Pollution Control Board,
TIRUVALLUR
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PLANNING PERMIT

(Sec 2489 cf T& C. P Act 1971)
PERMIT No. 5
L, 2) —g._
Date of Permit. =! ! Q-2

8!”“&5/‘1_#/‘5\‘;;/ —hira 0,0‘\1-:,_'; ]

Fie Mo FE/uaga /o /W3y /2018 NQ.32 K\N} 3%«,‘}

QJ Wians ol\adt

Mame of Apolicant with Addrm..._....,.....3"\‘7\‘:‘\1\‘;\.&1;...

Date of Appln:a%g S"\\’s 2.5\“

?napasx) AR G\‘ \IF‘:APN}Q"
SN T-\:nx ‘P“mﬁ' > 2 W A g
Sie Address. <X ‘,w\ NB\F\&\’\H\M
NS Fasns~slall g \\ -
SSepoinad s

Division No._.S hmensa. S A} n k
DWW S.aD \ 2( SAVIN
Pam &W;?;{t_gtm JS A\8 &
A iz S a3H.. s O T
OVop) SMay AR .-e\\ aresdh,
AAIG f S Y. . Bans \\g2S%
Development Charge paid Rs®..__...... ChallanNo........_... Date..\Na\3)rana
\, 24 o

v~ PERMISSION is granted to the#ayat&‘eub-dmsreﬂ—d—im-—ﬂ-
building construction/charge-in-use-offandfbuildiag according to the
authorised copy of the plan attached hereto- and subject to the
condition overleaf. * 1y

Qs - ‘2 o
3 Th-permﬂuphsnn 20 — = 2S5
the buiiding construction work should be completed as per plan before the expiry
date_ H & is not possible to Compjets ?‘M request for renewing the
planning permit should be submifteéd to Chetinai Mstropolitan Development
Authority before the expiryldate.if-; id.not (ensweu befor the said date fresh.
mmmhummtormnnnumgmemmn
-od-henmeDevdopmemconuolehsthaimybemnnymfomalmatm-ne
will be appiicabie. nmmmnmudymnupsmdemhuntomeupmwd

plan and in violation of rules. Ph-"ﬂmgp‘mﬁwiﬂnol Weﬁ—-\
AN ‘
Y

) 7 & EMBER SECRETAR)
) w\s\ LQTQ 5
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CONDITIONS

Nole 1. According to Section 79 of the T. & C. P, Act 1971

B¢, G5

('Aét 35 of 1972) as amended by Act 22 of 1974 any person
aggrieved by any decision of order of the Pl-nnlng Authority
Under-section 49 or sub section (1) of section 54 may
uppnl to the Government within Two months from the
date on ‘which thc declolon or ofder was communicated

. The Member Sﬂcntlry. Chonnll Motropollt-n Develop-
ment Authority reserves the right.to revoke or modify
-the planning permissjon in the event of-planning permit
- having been.granted based. either an wrang information
~ furnished by the npp“omt‘ or lfy/munprluntatlon of
the facts_or by an§ ’Inpa& of procodural formalities

' }(o be followod of permit hpv(n‘y Been’ obtainod by any
frauduient manner. S

\ ' ’ . /
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(pehranfismmy; hlery ovéiv.Gafhhldbeinreir M A PGDPM.,

hetiwyemy 1077/2020/F1, 30 -07-2020
.10.arobn A7/2020/m'01

Quigyh | a1 10T T YT A mmai.}@u,g,ei) - BlnGanman(
phesn ), yoflahganbel  GrGéorme  aursrmmn [TDu6d
Amody, g aitGor o, 88, (s aiGos sissor 98/4eTisr &
OB/Gevt Ll dgbletn ng), miGon sreio. 08/5er 19) Lo 98/12
(e nmllsbring) ~  ausvllm ailigth  (Betmonid Q) ; THPTHY
o D o' oo nfgid HCL onod) UYL 6uG)
G, - |
untemar | 1.0 gunSleont -Qeroood, Qersbremen QuBBET euemiEds 6@1’17
@ashemen syeutmalsir siggpi  erov, PP/NHRB/C/1131/2019,
mner 21.05.2020 & Planning Permission No.B/127/

Ato C/2020 jineir 21052020,

2. wgynyi  Mr.Durai and  Madhavilatha, Geeener,
Spurtenaflehr 28.05.2020 whpid 22.07.2020 i Cadu g
| bk Bl sy usmoiadr

o-sheblomy: -

Lmtenas (1) hgid (2) 6 sairL gy oumIGmET uflfsflsedeh, weygmyt  Mr.Durai
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Gupiey L 6LOwsHEG Ii@iddsrar BOMLEGE Cegussiu Caamay &ligLi
e.Mod  alLend om 14,22,904/-, Qsvrsr stavr 015/02/01/20-21/0001731, mmeir 23.07.2020, @iy
au_Lemb ¢ 2,04,780/-, Qaeuner sretw 015/02/01/20-21/0001732 BT 23.07.2020, SULEIEH &gl
Opmfleoremi g0 ourfludBberer  Qpraes  ¢5.1,56,200/~ ki) usoGaurensy  eTeuar.940729
Jneir23.07.2020, Qamg mrer oo 55000~ Gearer e 015/02/01/20-21/0001733,
jeir23.07.2020, wigitd einedlomar sufl ¢5.43,164/~ Gseumer sTaTor.0004180, mmsiT.04.12.2020,
WIS GagdsiL Geiarg.

Ak generasir

Ly vbed Hpefl o, Niusas Hell b, ubss el @ ussRsalYID aETULGHH
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2. SAPET® 2019 ~ b eugpL Lo POEADINES susmi e DD & e eflFleefleir Liguyd ommud
Gasirsmar Gupar auemiédéag g sl TOURSHILL GeiaT srevsur L OIUT & EnEE D
2. LUl iph @60 Coussor (b,

3 opemismihle Qemipirear @ksafCo, SIORG| BTG MHEE siutsIibTg Gouy)
B riaenGon gydéinoams Qoiug o Lig,
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Mr.Durai and Madhavilatha 3
Door.No.32 Reddy Street,

Chinna Koladi, Thiruverkady ,

Ayapakkam, Chennai-77
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| paonLA Pocunat whpid @l aphad pp i
 MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT |

Pacapan® pagmid |

s Ut B 08 R e My A28

SOPRAE waoL pagrL AR LD i) 240 @ appiiasuBid 2 ghod !
Licenve No 015/2021/010/00001 )

| Ucenne Date 1 20-A0-202) |

| Name of the Licensee . THE CHENNAI FISH RETAIL

| Place of Trade of Businesy : NO,1 , POONAMALLEE HIGH ROAD

! NUMBAL VELAPPANCHAVADY ,

I Numbal,

{ PN Code - 600077

Name of Trade

SMo|  todewame | umvibe | sbde hate

1 1] FiSHsHOP 000 rsnsgontc 1000 00
2| FSHMARKET | 000 | RETARA o

3 FISH MARKET 0.00 LARGE SIZE SHOP 15000.00
) FISH MARKEY 0.00 RETAN.C 15000.00
S RSH MARKEY 0.00 RETAR C 15000.00

] RSN MARKET 0.00 RETAR C 15000.00
LA L RsWMamer | a0 | weceszeswoe | 1500000
Name of the Business  : THE CHENNAI FISH RETAIL

Period of License 1 From Date 16-Apr-2021 To Date 31-Mar-2022

' R 1 015/CP/21-22/0000249 Amount Pald : £1000,00
§/Ap/2021
/r o
’ (_—':_,.-" " \k \'L\
A Commissioner
THIRUVERKADU MUNIQIPALITY

sulitebly

wclosed and provided with putsble gatewers mod potes. , i g

n MWVMMU*M~NM~MWM¢“.~NMM~ 5

W e shall couns every part of the intemal surface of the well snd coling of o bulding wpon Sanald
muoummuhhmumumlnm?mmmm* A

8 The Noances sholl rovide s sffclent supply of pure snd wholesome rinbing wetav, .~ -

L] mmmlmmmmdﬂnhﬂm-mh-wnlhuh“
mmwm-,um.um»mmumw
] iy '




sagrLA Diassd LHgD Bull aYlsd yag
MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT
SeCanas paga
THIRUVERTADU MUNSOPALITY

Ucerse Under Sec 249 of Tamilnadu District Municipality Act. 1520
$5PrG wraa L pam fsa N L Gy 2o & cpleiuBy 1 fow

Ucende No 015/2021/010/000014
Ucense Date : 20-Ape-2001
Name of the Licensee - DURA} MADHAW! LATHA

Place of Trade or Business - MO.1, POONAMALLEE HIGH ROAD

NUMBAL VELAPPANCHAVAD! ,

Nombal

PIN Code - 600077
Name of Trade
SN TadeMame | Umvae | SubTrace L me
1 FSHMARKET | ooo | WHOLE SALE SHOP 25000.00

Amount Paid : 25000.00

ARB—

%-mnmummm i
L uumuumcmwmu I

sukably drained 37 o tines be malnkained In go0d ardar and reparThe preraies shall be property {
enciosed and provided with suitable gateways and gates.

-] mlu-mshlnuhemwhdunddmwlw-d‘-dﬂunhhu

T He shall couse every part of the internal surface of the walls aed celling of every bullding wpon the said |
mnhh“hhmdh—yﬂmiuﬁmhhc—m.

L] mmumamwdmummm.

L] mhnsﬂm-mm-n-dm-lu:s-rhmhahm
“hﬂmuh“adhhpﬁqﬁﬂﬁlm

L} MMMM&ME&MWM'—&-&M

MMhWﬂMhhMMM:M”M&‘h
! condflict within the provision TMOM Act of 249,

n hmhhﬁuuﬁbhﬂhhluﬁnwmmmmm
; tahnldurutbmmknau-g&u_

| MMNMMMhhwhamm

7
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SGlnBE

BIRTBABLIETE

!B"‘ﬁ S csese cssnssanseees

Date: 21.8.2021
Chennai 600 013

Dear Sir /Madam

As per the rate quoted by THE
CHENNAI FISH. in its letter dated
19.8.2021, we hereby accept to collect
the daily solid waste produced in your
fish market on payment of Rs.2,500/- per

day from1.09.2021  onwards.

Thanking you

yours truly

LT 3 For IRK BIQ.BIG I‘Ls.

T
4 -in . B e b \}\l\‘\
. i i 5 W
Lo i L D A
IR L. L ) o
T TS RIgt

erdm: 36/13, &1.Gem,

sneoefl, 3aug 55, Enmurpb, OFdranear-13



BEFORE THE HONBLE
NATIONAL GREEN TRIBUNAL

(SOUTH ZONE BENCH)

AT CHENNAL

0O.ANQ. 183 OF 2021

IN THE MATTER OF:

MEENAVA THANTHAL K SELVARAD
KUMAR MEENAVA NALA SANGAM

Represented by its
President M.R. Thivagarajan  ..Applicant

Vs

STATE OF TAMIL NADU AND 3
OTHERS ..Respondent

INDEX TQ THE TYPED SET

R.ANANDHI

KOTHAI MUTHU MEENAL

COUNSEL FOR RESPONDENT 6
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